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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
Original Application No.208/2024/EZ

In the matter of:

Youth United for Sustainable Environment Trust
......... Applicant

VERSUS

State of Odisha & Ors.
........ Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF
THE RESPONDENT Nos.3 and 10.

I, Sri Suvendra Kumar Samal, aged about 58 years, S/o- Late
Gourhari Samal, at present working as Deputy Director of Mines,
Talcher, At/PO- Talcher, Dist.- Angul, Odisha, do hereby solemnly

affirm and state as follows: -

1. That, I have been arrayed as the Respondent No.10 in the
aforementioned Original Application. I have been duly authorized

to swear this affidavit on behalf of the Respondent No.3.

2 That, I have gone through the contents of the Original
Application as well as the Annexures appended thereto and
understood the contents thereof. I am otherwise well acquainted
with the facts of the case to swear this Affidavit in my official

capacity.

3. That, the Applicant has filed the aforenoted Original

Application before this Hon’ble Tribunal seeking following reliefs:-
\
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4.

“I. Direct the state respondents to identify and prosecute the
mining mafia’s who are operating the stone quarries and
stone crushers in and around the Nischinta hill in Gondia
Tahasil of Dhenkanal district.

1I. Director of Mines and Geology, Government of Odisha to
assess the extent/quantum of Minor Minerals including black
stone excavated illegally and its market value, cost of
restitution and environmental compensation and recover
from the persons involved in it.

III. Fix the accountability/responsibilities of the concerned
Govt. authorities for their inaction and willful dereliction of
duties causing loss to the state exchequer and damage to the
environment.

IV. Direct the District Collector to initiate criminal
proceedings U/s 19 of Environment Protection Act 1986
against the mining mafia’s.

V. The applicant prays before this Hon'ble Tribunal for
constitution of court monitored special task force for
stringent enforcement of mining and environment laws
against the mafias and restoration of the illegal quarries and
pits with plantations and other remedial measures.

VI. Pass such other orders/directions as may be deemed fit
and proper in the bonafide interests of justice.”

That, this Hon’ble NGT, vide order dated 17.10.2024, has

directed the State Respondents to constitute a Joint Committee in

order to verify the factual position and also take appropriate

remedial action. Pursuant to the said order of this Hon’ble Tribunal,

a Joint Committee was constituted comprising of representatives of

Regional Officer, MoEF & CC at Bhubaneswar, Principal Chief

Conservator of Forests, Government of Odisha, Director of Mines

and Geology, Bhubigyan Bhawan, Bhubaneswar, Khordha, Odisha
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Pollution Control Board and District Magistrates, Dhenkanal and
Jajpur. The Odisha State Pollution Control Board was the National

Agency for coordination & compliance.

5. That, it is humbly submitted that the Joint Committee visited
the alleged sites on 26.11.2024 at 10 AM in presence of the present
Applicant and representative of the stone crusher units i.e. M/s Shri
Durga Condev Pvt. Ltd., M/s GNS Stone Crusher, M/s Sri Sai
Stone Crusher, Aruni Stone Crusher, M/s Maa Chandi Stone
Product and M/s PRMM Stone Crusher etc. The observations of the

Committee is as follows-

i. It was observed that the Nischinta Hill is located at the
common boundary of Dhenkanal and Jajpur district, Odisha.
It was observed that extraction of stone has been done in
patches at multiple portions of the Nischinta Hill.
Demarcation of district and forest boundary is required to
ascertain the portion that fall under Jajpur & Dhenkanal
district respectively.

ii. It was observed that the extraction of stone in the Nischinta
Hill has been done illegally without obtaining Environmental
Clearance (EC), Consent to Operate (CTO), Blasting
License, Forest Clearance etc. & Clearances from the
concerned Departments. However, there was no machineries
observed to be deployed during the visit.

iii. The quantum of mineral excavated from the above quarries

could not be assessed due to non-availability of ORSAC
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empanelled agency with scientific instruments during the
inspection.

The joint committee visited the nearby stone crushers under
the jurisdiction of Dhenkanal district namely 1. PRMM
Crusher, 2. Maa Chandi Stone Crusher, 3. Aruni Stone
Crusher, 4. Sri Sai Stone Crusher, 5.Sri Durga Stone crusher
& 6.GNS Stone Crusher. Although they have obtained
Consent to Establish (CTE) and Consent to Operate (CTO)
from SPCB but on the date of verification except Aruni Stone
crusher, others Proprietors could not produce any documents
regarding linkage & maintenance of Stock Register.
However, the crushers have been verified by the team of the
SPCB and based on the non-compliance to the consent
conditions the crusher units have been served Show Cause
Notice (SCN) under section 31(A) of the Air (PCP) Act,
1981.

Consequently the Committee recommended that:-

a) A joint visit may again be conducted comprising of Revenue

Authorities of Jajpur & Dhenkanal Districts. Forest Officials
of Jajpur & Dhenkanal Districts. The Director of Mines &
Geology along with the present members of the Joint

committee for demarcation of forest & revenue boundary.

b) Restriction shall be imposed in the alleged site in order to

check the theft of minor mineral by providing suitable
cordons/barriers and shall be kept under strict vigilance of the

District Administration.

{}7
DIPTA KUMAR MORANT,
“uttack Town

gead.No-ON-D4/1995
RQeqd.No-U

Boesivs  Lonirnn!

Lrninrech=



c) The forest department shall assess the quantum of
deforestation caused due to the said stone quarries.

d) Quantification of the minerals excavated shall be carried out
by Orissa Remote Sensing Application Center (ORSAC)
empanelled agencies in consultation with the Director of
Mines &Geology. Subsequently penal action shall be taken on
responsible person after due enquiry.

e) District Administration of Dhenkanal & Jajpur shall
demarcate the district boundary by posting pillar so that the
quantum of mineral excavated in their respective revenue
districts can be assessed and environmental compensation can

be computed thereafter.

PARAWISE REPLIES

6. That, the contents of the Paragraph Nos.l and 2 of the
Original Application are formal in nature and the same needs no

reply from this deponent.

7. That, in reply to the averments made in Paragraph Nos.3 of
the Original Application, it is humbly submitted that he alleged
sites (i.e. Nischinta Hill surrounding area) have been frequently
visited by the District Administration as well as Mining Officer
Dhenkanal. It has been come to notice that illegal mining of black
stone have been carried out from Plot no. 6168 & No.6232 of Khata
No.1513 and Plot no-6986 of Khata no.1510. Thereafter, the
Mining Officer-Cum-Competent Authority, Minor Mineral,
Dhenkanal, requested the Sub-Collector, Dhenkanal to take

appropriate action against such illegal mining and subsequently, the
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Sub-Collector, Dhenkanal has initiated Criminal Misc. Cases under
section 163 of BNSS (earlier, under section 144(2) Cr.P.C 1973)
and also passed orders whereby the general public are refrained
from entering into the case land.

Copies of the orders of the Sub-collector, Dhenkanal, are

annexed herewith as Annexure-A/10 Series.

8. That, in reply to the averments made in Paragraph No.4 of
the Original Application, it is humbly submitted that the alleged
area has not been put in auction for last 10 years due to the strict
Govt. guidelines as the Forest land is objectionable for carrying out

mining activities.

9. That, in reply to the averments made in Paragraph No.5 of
the Original Application, it is humbly submitted that the Mining
Officer Dhenkanal vide letter No.410, Dt. 27.06.2024 intimated the
Collector & District Magistrate, Dhenkanal that the complaints
have been received regarding illegal extraction and transportation of
Minor Mineral like morrum, laterite, black stone in Mouza
Nihalprasad. Thereafter, by virtue of the directions of the Collector,
Dhenkanal, the matter was enquired by the Tahasildar Gondia,
Mining Officer Dhenkanal & IIC Nihalprasad and they observed
that the illegal extraction sites are at remotely located places and
easily inaccessible. Further, the mafias have established cunning
communication system with help of local people who regularly
aware them about the presence of Govt. Officials for enforcement
activities in the site. Further, it is ascertained that mafias are
extracting Minor Minerals in night hours with help of local
ADIPTA KUNAR :lﬁ-:}iw:-u \
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residents. Most of the illegally extracted Minor Minerals are being
transported to neighboring District i.e., JAJPUR to escape from
clutches of law as the Nischinta hill is the border boundary of both
Dhenkanal and Jajpur District.

10. That, in reply to the averments made in Paragraph No.6 of
the Original Application, it is humbly submitted that restrictions
under Section 163 BNSS (earlier section 144 Cr.P.C) has been
imposed in the area refraining the local people to enter into the site.
However, as per the allegations received, the mafias are operating
the quarries stealthily at night hours with help of local people and

vigilant communication system over telephone.

11. That, in reply to the averments made in Paragraph No.7 of
the Original Application, it is humbly submitted that basing on
report of Mining Officer Dhenkanal, the Collector Dhenkanal
requested the DFO Dhenkanal for fencing around the alleged sites
by barbed wire, making trenches and plantation as the alleged sites
are Forest kissam. So, the Forest Department is competent to take

remedial measures.

12.  That, in reply to the averments made in Paragraph Nos.8 to
15 of the Original Application, it is humbly submitted that as per
report of Additional District Magistrate Dhenkanal 10 nos. of
crusher units were operating in and around village Nihalprasad of
Gondia Tahasil of Dhenkanal District. The Sub-Collector
Dhenkanal has formed a committee vide Order No.3799, dated
27.06.2024 to take legal action against the crusher units those are
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violating conditions of NOC and sitting criteria. Further, raids are
frequently conducted by District Administration as well as Mining
Officer Dhenkanal but no notable result is seen due to geological
presence of the sites as well as involvement of local people with

unknown mafias& their illegal communication system.

13.  That, in reply to the averments made in Paragraph No.16 of
the Original Application, it is humbly submitted that the Ex-MLA
of Dhenkanal has filed an Appeal No0.05/2025/EZ before National
Green Tribunal Eastern Zone Kolkata for illegal mining in a site
adjacent to Nischinta Hill and the same is subjudice before this

Hon’ble Tribunal.

14.  That, in reply to the averments made in Paragraph No.17 of
the Original Application, it is humbly submitted that the DFO,
Dhenkanal has issued land Suitability Certificate for 37 ha. of
degraded forest land in Nischinta Reserve Forest between reserve
forest pillar No 18 to 66 under Sadangi Range of Dhenkanal Forest

Division for compensatory aforestation.

15. That, in response to the Paragraph No.18 of the Original

Application, this deponent has no comments to offer.

16.  That, in reply to the averments made in Paragraph No.19 of
the Original Application, the RO SPCB Angul has issued show
cause notice to M/s Shri Durga Condev Pvt. Ltd., M/s GNS Stone
Crusher, M/s Sri Sai Stone Crusher, Aruni Stone Crusher, M/s Maa
Chandi Stone Product and M/s PRMM Stone Crusher for non-
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compliance of condition stipulated in Consent to Operate the stone

crushers.

17.  That, in response to the Paragraph Nos.20 to 22 of the

Original Application, this deponent has no comments to offer.

18.  That, the averments made by the Applicant in Paragraph
No.23 of the Original Application regarding least enforcement
against the mining mafias is not correct. Frequent raids are being
conducted by District Administration as well as Mining Officer
Dhenkanal but no notable results is seen due to geological presence
of the sites as well as involvement of local people with unknown

mafias& their established communication system over telephone.

19.  That, in reply to the averments made in Paragraph No.24 of
the Original Application, it is humbly submitted that the Collector
& District Magistrate Dhenkanal has requested the Superintendent
of Police Dhenkanal for re-operationalization of the inter District
check post situated at Nihalprasad to check illegal transportation of
minor minerals from legal & illegal sairat sources under Gondia

Tahasil of Dhenkanal District.

20.  That, in reply to the averments made in Paragraph Nos.25 to
29 of the Original Application, it is humbly submitted that raids are
being conducted by District Administration as well as Mining
Officer Dhenkanal but no notable results is seen due to geological

presence of the sites as well as involvement of local people with

i
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unknown mafias & their established communication system over

telephone.

21. That, in response to the averments made in Paragraph Nos.30
to 37 of the Original Application, the deponent has no comments to

offer.

22. That, in view of the aforesaid facts and circumstances, the
prayers made in the Original Applications are devoid of merit and

the same is liable to be disposed of as per law.

23. That, the Deponent further craves leave of this Hon’ble
Tribunal to make further submissions and to file further Affidavit /

_ Counter, if the same is deemed necessary for an effective

SN
wjudlcatlon
LY

@f) That, the facts stated above are based on the official
focuments / records which are true to the best of my knowledge &

” balief

Identified by:
\
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Advocate . Deponent
‘ - y Director Mines
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VERIFICATION

I, Sri Suvendra Kumar Samal, aged about 58 years, S/o- Late
Gourhari Samal, at present working as Deputy Director of Mines,
Talcher, At/PO- Talcher, Dist.- Angul, do hereby solemnly affirm
and verify the contents of Paragraph nos.01 to ....‘hof the present
affidavit are true to my knowledge and Paragraph Nos. ...to....are

my humble submissions before this Hon’ble Tribunal and that I

have not suppressed any material facts.

August, 2025. =

Place: CUTTACK
Date: 2%.08.2025 < VERIFICANT

Deputy Director Mines
Tal?:her Circle, Talcher

%f;"t\’g)?;%

PRADIPTA KUMAR MORART
Notary, Cuttack Town
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OFFICE OF THE MINING OF l*l(‘lf R, DHHENKANAL DISTRICT

L-mail: mo.dhenkanaliovov.in

Letter No. [YY -7 /MM, Dhenkanal Date. I)/051 20J%
To.

The Sub-Collector & Sub-Divisional Magistrate,

Dhenkanal.

Sub:- Regarding illegal extraction of Minor Mineral from Plot No- 6168 & 6232 of
Khata No- 1513 in village Nihalprasad of Gondia, Tahasil.
Sir.

With reference to the subject cited, it is to bring your kind information that illegal
extraction of minor mineral from Plot No- 6168 & 6232 of Khata No- 1513 in village
Nihalprasad of Gondia Tahasil was going on by some miscreants for last couple of months.
Previously. u/s 163 of BNSS-2023 was imposed over the said plots & now the period in
already expired on dt-11/07/2025. So, it is badly required to impose u/s 163 of BNSS-2023
to curb the illegal activities for the revenue interest of the state over the said land.

This is for your kind information & necessary action.

Yours faithfull
o5
M ot

Mining officer- cum- Competent Authonty

Dhenkanal
Memo No. ]L’Lfg /MM, Dhenkanal Date. M /Og/ﬂﬁlg
Copy forward to Collector & District Magistrate, Dhenkanal for kind information &
necessary action.
\M L*‘-f (2%
Mining officer- cum-Competent Aut ority
Dhenkanal
Memo No. ]qu /MM, Dhenkanal Date. 14 /’f> Z/ j_[?ll;"

Copy forward to Deputy Director of Mines (I/c), Talcher Circle, Talcher for kind

information & necessary action. (\

Mining officer- cum-Competent Authouty
- Dhenkanal
Memo No. M50 /MM, Dhenkanal Date. |9 / 0F ) JOLG

Copy forward to Director of Minor Minerals, Bhubaneswar for kind information &

necessary action, Q
\“’v < el v} Q Vs

Mining officer- cum-C ompetc.nt Authm iy

e o ;.7 Dhenkanal

Deputy Director Mines
Jalcher Circle, Talcher
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Extract of orders passed by Sub-Collector & Sub-Divisional Magistrate, Dhenkanal
in Criminal Misc. Case No.196 /2025 U/S 163 of BNSS

X X X -X~ R D — X
st . nd
1" party 2 party
Mining Officer Cum Competent Authority Dhenkana -Vrs- General Public
X X Ko e X m e e D - X~ = -X

Order dt, 14.5.2025
Perused the letter No.906/dt.03.5.2025 submitted by the Mining Officer Cum-Competent

Authority Dhenkanal. It has been reported that illegal extraction of minor minerals under Gondia
Tahasil is going over plot No- 6168 & 6232 under holding no-1513 situated at Mouza Nihalprasad
by some miscreants. So the Mining Officer Cum- Competent Authority Dhenkanal has requested
for promulgation of under Section 163 of BNSS-2023 to prevent illegal extraction and not to create
any kind of disturbances over the govt. land given above. So it is highly necessary, to prevent
illegal extraction/ activities over Govt. land and to pass order to restrain miscreants / General
Public to enter into the scheduled land and also stop the illegal extraction.

Accordingly, keeping in view urgency of the matter, [ am of the view that General Public
have to restrain from entering in to the Govt. land given in the schedule below and it is being issued

ex-parte.

Hence. it is hereby ordered U/S 163(2) BNSS-2023 that 11.7.2025 from entering into the
case land. The IIC. Nihalprasad, P.S is directed to promulgate the court’s order & serve the copy of
this order upon the parties concemned immediately.

Further, the Tahasildar, Gondia and IIC. Nihalprasad P.S are to keep close watch on the
situation. Provided that, the above order shall not apply to the Government employees/servants on
official duties.

Put up on 11.7.2025
Given under my hand and seal of the court on this 11 day of July 2025.
Mouza- Nihalprasad
Khata No. 1513
Plot No. 6168 &6232 :
Dictated ‘ - Sdr-
- Sub-Collector & SDM, Dhenkanal

COURT OF THE SUB-COLLECTOR & SDM, DHENKANAL
Memo No. 3¢ &/ /Judl Dated. / Yo € 20247

Copy forwarded to the Tahasildar, Gondia/Inspector In Charge.Nihalprasad Police
Station for information and immediate necessary action.

Copy submitted to the Collector & District Magistrate, Dhenkanal/ Superintendent of
Police, Dhenkanal for kind information and necessary action. "
M madg
A 05208
Sub-Collector & SDM, Dhenkanal

S ""’77
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% OFFICE OF THE MINING OFFI(‘FR DHENKANAL DISTRICT

E-mail; mn,;lluu_lggygl@g)gov”m
Letter No. 106 / MM, Dhenkanal l)ntc._“-’}_/_f?_f’:/ 2028

P—M To.

; _ The Sub-Collector & Sub-Divisional Magistrate,

E£ ﬁ —=23~"  Dhenkanal.

‘;;;'_/4’4"‘ - /?;Px

Sub:- Regarding illegal extraction of Minor Mineral from Plot No- 6168 & 6232 of Khata
No- 1513 in village Nihalprasad of Gondia, Tahasil.

Sir,

With reference to the subject cited, it is to bring your kind information that illegal
extraction of Minor Mineral from Plot No- 6168 & 6232 of Khata No- 1513 in village
Nihalprasad of Gondia Tahasil was going on by some miscreants for last couple of months.
Previously, w/s 163 of BNSS-2023 was imposed over the said plots & now the period will
be expired on dt-06/05/2025. So, it is badly required to impose ws 163 of BNSS-2023 to
curb the illegal activities in the revenue interest of the state over the said land.

This is for your kind information & necessary action.
Yours faithfully,

/ _,‘}$/..,
2% ch /
Mining officer- cum-Competent Authority
Dhenkanal

Memo No. ‘fO? /MM, Dhenkanal Date. DB/OF/‘QOE

Copy forward to Collector & District Magistrate, Dhenkanal for kind information &

o5/
Mining officer- cum-Cor etent Autho&m
Dhenkanal

Memo No. _ Eiog /MM, Dhenkanal Date. 5/ 3025

Copy forward to Deputy Director of Mines (l/c), Talcher C Talcher for kind
information & necessary action. & /61’9/0‘: 'r\<
Mining officer- cum-Cofipetent Authority™

Dhenkanal

necessary action.

el A-P/%“/

.

' Mines
Deputy Director
Tal‘c):her Circle, Talcher
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( xtract of orders passed by Sub Collector & Sub Dlwsuonal Maglstrate, Dhe“kam'
in Criminal Misc. Case No [0£ /2025 U/s 163 BNSS

X-- K X X X % _x
-: lﬂt ft o Gt b X ,Zn.d a : .
sl Mmmg Ol’hcer Cum (‘omp:tent Authonty Dhenkana - «Vrs- . General Public ‘
I X =X~ X - = mmmimmmn X ; et
Order dt. 06.3.2025 L T ' g T |

Perused the letter No. 212/dt.07.2.2025 submrtted by the Mi ining Off cer Cum
Competent Authority Dhenkanal. It has been reported that illegal extraction of mmor minerals
under Gondia Tahasil is going over plot No- 6168 & 6232 undet holding no-1513 situated at
Mouza Nlhalprasad by some miscreants, So the Mining Officer Cum Competent: Authority
Dhenkanal has roquested l‘or promulgation of under Sectlon 163 BIN.S.S to prevent. lllegal _
e\trachon and not to create any kind of d:sturbances over the gowvt. ‘Jand given above. So'it is
highly necessax} to prevent xllegal extraction/. actmtles over Govt land and’ to pass. order to -
restrain mrscreants /General Pubhc to enter mto the scheduled land and also stop the 1llegal
extraction. - / L T -

Accordingly, keepmg in view urgency of the- matter I am of the view that General :
Public have to resuam ﬁ"om entermg in to the Govt land gwen m the schedule below and itis
being issued ex-parte. : : -

Hence, it is hereby ordered U/S 163 B N S S 2023 thai General Pubhc are restramed
for a period. of two: months i.e. till dt06 5. 2025 ﬁ-om entenng into the case land. The IIC. -
Nihalprasad, P. S is directed to promulgate the court S order & serve the copy | of tlus order upon '
the parties concerned munedlately , 55

Further, the Tahasildar;’ Gond1a and IIC Nﬂralprasad PS are to keep close watch on the
situation, Provided that, the above order sha.ll not; apply to the Govemment employees/servants
on official duties. - - T sy Rl ‘

Putup on dt 05 5. 2025 U R A
Given under my hand and seal of the court on tl'us 06”’ day of May 2025

L_ail‘i.S_che_M

Mouza- Nlhalp_rasad
Khata No. 1513 = =
Plot No. 6168 &6232
chtated T 0 E

fnf 3 Sd/—
Sub-Collector & SDM, Dhenkanal
COURT OF THF SUB—COLLECTOR & SDM, DHENKANAL
MemoNo, | 23? /Judl Dated. ¢, 3.2
Copy forwarded to the Tahasildar, Gondm/lnspectol In Charf,e Nlh'ulprasad Pollce
Station for information and immediate necessary action,
Copy submitted to the Collector & District Mdl:l‘)ll'cl.lb l)henkanal/ Superintendent of

Police, Dhenkanal for kind information and necessary action.
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OFFICE OF THE MINING OFFICER, DHENKANAL DISTRICT

E-mail: mo.dhenkanal@ gov.in

Letter No. W:Z[Ol _ /MM, Dhenkanal Date.fF/02/ 2028

To.

The Sub-Collector & Sub-Divisional Magistrate,
Dhenkanal.

Sub:- Regarding illegal extraction of Minor M ineral from Plot No- 6168 & 6232 of Khata
No- 1513 in village Nihalprasad of Gondia, Tahasil.

Sir.

With reference to the subject cited, it is to bring your kind information that illegal
extraction of Minor Mineral from Plot No- 6168 & 6232 of Khata No- 1513 in village
Nihalprasad of Gondia Tahasi] was going on by some miscreants for last couple of months.
Previously. u/s 163 of BNSS-2023 was imposed over the said plots & now the period has
expired on dt-20/01/2025. So, it is badly required to impose w/s 163 of BNSS-2023 to curb
the illegal activities in the revenue interest of the state over the said land.

This is for your kind information & necessary action.

Yours faithfully,

Memo No. g/ 3 i /MM, Dhenkanal

Copy forward to Collector & District Magistrate, Dhenkanal for kind information
& necessary action. '

3
7 y” {
{ A7) ‘

o
(e

Mining officer- cum-Competent Kutfmrity
Dhenkanal
Memo No. 7, | Y/ /MM, Dhenkanal Date. D2/ &2/ 200¢

Copy forward to Deputy Director of Mines, Talcher Circl
information & necessary action.

a!?er for kind

. e 4] 1 3 A
Mining officer- cuy LEYmMpetent A*lﬂl(.{rlly
= e \
Dheénkanal ot
b
/7 e W

[\

i Mines
Deputy Director
‘Talgher Circle, Talcher
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‘ al Magistrat¢ Dhenkand

I- Extratt of orders passed by Sub-Collector & Sub-Division

023
J in Criminal Mise, Case No. 91872024 U/5-163 BNSS‘Z...,...,;.--....__..;.;
\ x x [} x "‘X """""""" P L x“‘.--nd ’l
. Ceneral Public
Mi"'“ll Ofieer Cum C()mpck_-m All”mrily Dhenkana Vs (lcncr.t{ ----------- - z
Onler a2 ‘pleveonm . X- oY meneanenneaneen o
Order (11, 22.11,2024 -
ol [ + Mini icer -Cum
Perused the letter No910/ DL, 12.11.2024 submitted by the Mining ()f‘I Cum:
{ minor minerad

Competent Authority, Dhenkanal, 1t has been reported that illegal extraction O o
is going on from plot No, 6168 & 6232 pertaining to Holding No.1513 of Mouza -Nihalpra:

by some miscreants. Mining Officer -Cum- Competent Authority, Dhenkanal has requested to
pass an order w163 (2) BNSS-2023 to prevent illegal extraction and any such type of offence

over the above mentioned scheduled of land.

Accordingly, keeping in view urgency of the matter [ Sri Bibudha Gamaik, Sub-
Collector and Sub-Divisional Magistrate by virue of power conferred upon me ws 14 BNSS-
2023 here by ordered Urs 163 (2) BNSS-2023 restraining the General Public to enter the above
mentioned scheduled of Tand till 20,01 .2025. 1IC, Nihalprasad PS is difccbcd to promulgate the
above order & serve the copy of this order upon the partics concerned Immediately.

Further Tahasildar, Gondia and 11C, Nihalprasad S are directed to be vigilant about the
maiter, : ' S
Provided that, the above order

shall * not be applicable to Govt. officials performing public
dutics. - '

Pronounced in the open Court today i.c.,or'l the 22" Day of November 2024 & given

under my hand with scal & signature.
Case posted 10 20.01.2025.
LAND SCHEDULE

Mouza KhataNo, | Plot No,
{ Nihalprasad 1513 6108 & 6232
Dictated 2 R
; Sd/-

Sub-Collector & SDM, Dhenkanal

COURT OF THE SUB-COLLECTOR & SDM, DHENKANAL
Memo No. 6704 /Judl. Dated. 22.11. 203

Copy forwarded to the Tahasildar, Gondia/lnﬁpcclor In Charge, Nihalprasad Police
1 H H e H 1ate Neceecs < lion.
Station for information and immediate necessary ac ; o
Copy submitted to the Collector & District Magistrate, Dhenkanal/ Superintendent of

Police, Dhenkanal for kind information and necessary action. |
| BGar
2 2-]]= 202

Ve €279 sub-Colicctor & SDM, Dhehkanal

.

ctor Minzs

Deputy Director
Talcher Circle, Talcher
| N
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OFFICE OF THE MINING OFFICER, DHENKANAL DISTRICT

E-mail: mo.dhenkanaliogov.in

Letter No. EHO /MM, Dhenkanal Date. |2/ _,[/_f ,—7—0);'_1
To.

The Sub-Collector & Sub-Divisional Magistrate,

Dhenkanal.
Sub:- Regarding illegal extraction of Minor Mineral from Plot No- 6168 & 6232 0
No- 1513 in village Nihalprasad of Gondia, Tahasil.

f Khata

Sir.

With reference to the subject cited, it is to bring your kind information that illegal

extraction of Minor Mineral from Plot No- 6168 & 6232 of Khata No- 1513 in village
Nihalprasad of Gondia Tahasil was going on by some miscreants for last couple of months.
Previously, u/s 144 of Cr.P.C was imbosed over the said plots & now the period will be
expired on dt 16.11.2024. So, it is badly required to impose ws 163 of BNSS to curb the
illegal activities in the revenue interest of the state over the said land.

This is for your kind information & necessary action.

Yours faithfully,

LT
Mining Officer Cunf-"Co tent AdtHority

Dhenkanal

Memo No. 9” /MM, Dhenkanal Date. /2. / H / gazg;

Copy forward to Collector & District Magistrate, Dhenkanal for kind information

& necessary action.

Mining Officer Cum- C mpmfn’{’ﬂ&ﬁg&@/
Dhenkanal /
Memo No. 9’9— /MM, Dhenkanal Date. |2 / 1//2021,1

Copy forward to Deputy Director of Mines, Talcher Circle Talcher for kind
information & necessary action.

1
T?"Lt e &M Mining Officer Cum- \(&fm 't'zw{’ff\ﬁ;oyity

7 L/ 9L
Dhenkanal ' ‘/’ f * I

-y

: r Mines
Deputy Direco alcher

Talcher Circle, T
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. riminal Mig. “Collgg, i
. X . . Case No T & Sub.nyg ,
Is‘ arty e I /2()24 U/",[m”" M“'ul’“r"tl’. Dhenkanul
Mining Officer Cum Competent Aubr o . S 144 of Cr. .C,
B lor| Dl X x i
X ) S ¥ Dheyy, mh %
Orq o e i, iy 2™ panly
i '2;])24 TR, Nk Gienernl Public
erused the leyarne Keemosmenmeees s
lerN X
0. 5¢
9/d1.28.8,2024 submitted by the Mining Officer

Cum Competent Authorit
mMinor minerals under GoidI:]:lkannl' It has been reported that illegal cxtraction of
holding no-1513 sitiated g M ahasil s going over plot No- 6168 & 6232 under
Officer Cum Competent Authooiuza Nihalprasad by some miscreants. So the Mining
Section 144 Cr.p.C o preVentty-Dhenkanal has requested for promulgation of under
disturbances over the govt. Iandn : illegal extraction and not to create any ki::xd of
extraction/ activities over Govt lngn s Rt necessar)f, ol
Public to enter into the schedule.,da:1 o opesscxder t-o e mls:creants e
Accordingly, keesing a.nd and also stop the illegal extraction. .
» Keeping in view urgency of the matter, I am of the view that
General Public have to restrain from entering in to the Govt. land given in the schedule
below and it is being issued ex-parte.
Hence, it is hereby ordered U/S 144(2) Cr. P.C., 1973 that General Public are
m entering into the case land.

restrained for a period of two months i.e. till 16.1/.2024 fro
order & serve the copy

The IIC. Nihalprasad, P.S is directed to promulgate the court’s
of this order upon the parties concerned immediately.
ar, Gondia and IIC. Nihalprasad P.S are to keep close watch

Further, the Tahasild
on the situation. Provided that, the above order shall not apply to the Government
nts on official duties.

2024 -

employees/serva
] of the court onthis 164h

putupon 161}

Given under my hand and sea
Mouza- Nihalprasad

.Noveméer. 209y

Khata No. 1513
Plot No. 6168 &6232
Dictated "
Sub-Collector & SDM, Dhenkanal

Trge Co /4«7

- e

Deputy Director Minas
{Talcher Circle, Talcher




COURT OF THE SUB-COLLECTOR & SDM, DHENKANAL
Memo No. ¢°250  /Judl Dated. 13-9+ %

Copy forwarded to the Tahasildar, Gondia/Inspector In Charge.Nihalprasad P olice

Station for information and immediate necessary action.
Copy submitted to the Collector & District Magistrate, Dhenkanal/ Sup'::rinterldel'lt of

Police, Dhenkanal for kind information and necessary action.

AN
%l

Sub-Collector & SDM, Dhenkanal
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OFFICE OF THE MINING O “Ei”cr:R, DHENKANAL DISTRICT
— E-mail: mo.dhenkanal@gov.in
\ &,
No. Sé (7 /MM, Dhenkanal [_')ate._fﬁé7jzﬁ_2;i~2€/_--

Ta.
The Sub-Collector & Sub-Divisional Magistrate,
Dhenkanal.

Sub:- Regarding illegal extraction of Minor Mineral from Plot No- 6168 & 6232 of Khata
No- 1513 in village Nihalprasad of Gondia, Tahasil.
Sir.

With reference to the subject cited, it is to bring your kind information that during
surprise checking in dt.28-07-2024 it is ascertained that illegal extraction of Minor Mineral
from Plot No- 6168 & 6232 of Khata No- 1513 in village Nihalprasad of Gondia Tahasil
1S going on by some miscreants, Previously, u/s 144 of Cr.P.C was imposed over the said

plots & now the period has expired. So, it is badly required to impose u/s 144 of Cr. P.C
to curb the illegal activities in the revenue interest of the state.

This is for your kind information & necessary action.

Youss faithfully,

Dhenkanal

Memo No. gZO /MM, Dhenkanal Date. 28/ w&/ 2p2 Y

Copy forward to Collector & District Magistrate, Dhenkanal for kind information

& necessary action.

Mini i UI‘IJ)& %!
Competent Authority | ¢ /?’ 6/
Dhenkanal

Memo No. " { ] /MM, Dhenkanal Date. 28/ _pg/ 202y
Copy forward to Deputy Director of Mines, Talcher Circle Talcz

information & necessary action, e Z@fﬂj

f;
{ Mining/Offic r,)lf( 0; CT/?(
Compete tAuthont\) ¢ /

Director Mines S
?ael‘():ttiteyr Circle, Talcher

.
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£xtract. of orcll:rcs: '!i)assed by/ Shlﬁ-(‘ollector & Sib- D[v:\ional Magistrate,
minal Mis& Cas@Np. mzm U/8 134 of Cr. P.C.

i i
Dhenkanal U&7

X=ersms 1“ - 7{ ad L\ < - ;_ _J_X = X X b
I ! ! ! if i P - . - ”‘-‘- 2 art ) ‘ &
Mining Officer Cum Competent Auummy Dhenlam - -\«ivrs- ' * General Public. el

X

X X - : ;
Order dt. 27.06.20L . ' " '
Perused the letter No. 404/dt.26.6.2024 submltted by the Mmmg Ofﬁcer =

Cum Competent Authority Dhenkanal. Jt has been reported that illegal extraction of )
minor minerals under Gondia Tahasil is going over pIot No- 6168 & 6232 under
holding n0-1513 situated at Mouza Nihalprasad .by some mlscree.nts So the Mmmg
Officer Cum Competent Authonty Dhenkanal has requested for promulgatlon of under
Section 144 Cr. P.C’ to prevent Lliegal extractlon a.nd not to create any kind of
disturbances over the govt land glven above So itis hjghly neoessary to prevent illegal
-extmetlon/ activities over Govt Jand and to pass order to restram nuscreants / General
Public to enter into the scheduled fand and also stop'the 1Ilegal extraction. - '

AOCOI‘dlngly, keepmg in view urgency of the matter, I am of the view that .
the schedule -

General Public have to restram from entermg in to the Govt land glven in

;” d}ﬁl\zjbelow and it is being 1ssued ex—parte ;
—"wf‘ N . -

Hence, it is hereby ordered U/S 144(2) Cr. P C. 1973 that General Pubhe are

) /-« U" ;esrralned fora penod of two months Le. tlll 26.8. 2024 from entenng into the case land.-

\'1‘?3 c. Nmalprasad, P S is dlrected to promulgate the. court s order & serve the copy )‘

of thxs order upon the parhes concemed unmedlately _
Further, the Tahasﬂdar GondJa and IIC Nlhalprasad P S are to keep close watch

on the s1tuat10n Prowded that, the above order shall not apply to the Govemment

f_} -~ f J\
A4
MM»" ‘rr
P
e

(% ~ employees/servants on oﬁ'lcml dunes
PutuponZ6082024 - .
~Given under my hand and seal of the court on thls 26m day of August, 2024
Land Schedule '
Mouza- Chandrasekharprasad : s
Khata No. Plot No. . Area Kissani
/M”'W \ 1510 6986 A0.12dec. " - GB
\“ Dictated ' ’
Sd/-

| Sub—ColleLtor & SDM Dhenkanal
//f/” <€ V24 M

Deputy Director Mines
Talcher Circle, Talcher

o T S SR
s R
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COURT OF THE SUB-COLLECT OR & SDM DHENKANAL
Memo No. 280 % /Judl, Dated. 2% 6-203Yy

C0py forwmﬂed to the Tahasildat, Go"’n?m/xnspector In. Charge N:halprasad Police
Station_ for information ‘ard unmedxate necess fion,

Copy submitted to the CoIlector & D:stnct Magnstrate Dhenkanal/ Supcnntcndcnt of
Police, Dhenkanal for kmd mformatxon and necessmy actmn s '

ARS8 @ ol
_' Sub-Collector& SD henkanal

D!STRiCT OFHCﬁ DH'ENKANAL

1560 NO.... L. iDL Q.07 2829
, Cwy%@maw&»m & Vlw Q {,m,mwde&w!u
| - : ﬂibﬂ --L ,;qbuﬁ T

~ Mfﬂmﬁ:mﬂe Mmkampu »

For mtomsatton and necessary actmn

4( ‘L“f‘" w\“’\

Aasastant Collactor.Jud clal
k. Collectorate,Dhenkanal -

T &"/’”7 -

o Mmes N
Duec or |
ggfchgr circle, Ta \chgr_




OFFICE OF THE MINING OFFICER, DHENKANAL

Email-mo.dhenkanal@gov.in

No. 'ff_(‘ EE/ MM. Dhenkanal. DE’C(_;_/__/J_/ﬁ- 1Py

To,
The Sub-Collector & Sub-Divisional Magistrate,

Dhenkanal.

Sub: Regarding Illegal extraction of Minor Mineral from Plot No.-6168 & 6232 of
Khata No. 1513 in Village-Nihalprasad of Gondia Tahasil.

Sir,
With reference to the subject cited above, it is to being your kind information that

a surprise checking was conducted on 24.06.2024 by the joint team comprising of

Tahasildar, Gondia, Mining Officer, Dhenkanal, Junior Mining Officer & RI Nihalprasad
to the alleged Nihalprasad area of illegal extraction of Minor Mineral under Gondia,
Tahasil. It is ascertained that illegal extraction of Minor Mineral from Plot No.-6168 &
6232 of Khata No. 1513 in Village-Nihalprasad of Gondia Tahasil is going on by some
miscreants. Previously, u/s 144 of Cr.P.C was imposed over the said plots & now the

period has expired. So, it is badly required to impose u/s 144 of Cr.P.C to curb the

illegal activities in the revenue interest of the State.
This is for your kind information & necessary action

Yours Faithfully

Competent Authority

Dhenkanal
re " r
Memo No. 7 “~ _/MM,Dhenkanal Date. 24 J/d¢ /27
Copy forwarded to Collector & District Magistrate, Dhenkanal for kind information &
necessary action : !
\\J‘;\vu-' M L/ } o7 } S L
e d

Mining officer cum.
Competent Authority
Dhenkanal

[} "
Memo No. 76 { / MM, Dhenkanal Date.2é /¢ /247
Copy forwarded to Deputy Director Mines, Talcher Circle Talcherfor kind information

/

j
b~ , ]

4 :]_;‘ i) { )n
‘/,fw(r &/)7 Mining officer cum oLy
' Competent Authority
Dhenkanal.

& necessary action 1

Director Mii.<S

Deputy circle, Talcher

:ralchef

D ——




